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O R D E R 

14.07.2023: I.A. No. 2968 & 3006 of 2023: Heard learned counsel 

for the Appellant.  This is an application praying for condonation of delay.  This 

Appeal has been filed against two orders dated 24.02.2022 and 10.11.2022.  

The Appeal has been e-filed on 23.05.2023.  The Appeal according to the 

application itself has been filed with delay of 423 and 164 days’ delay.   The 

power vested with this Tribunal to condone delay is only of 15 days under 

Section 61(2) proviso.  The prayer for condonation of delay of 423 and 164 

days, as prayed in the application, cannot be granted.  We are unable to 

condone the delay in filing the Appeal.  Application for Condonation of Delay 

is dismissed.  In result, Memo of Appeal is also rejected. 
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